251 Rep. Puitire of FCL ‘DECEMBER 18,107 to proowre Ragh, 252

‘MR. DEPUTY SPEAKER: Please
take your seats. The Speaker will
come at 3 O'clock. Then Jyou can
take it up. It is the same matter
:;};!ch is agitating all sides. I can see

t,

SHRI MANORANJAN BHAKTA
(Andaman and Nicoba;j Islands). What
about my adjournment motion?

MR. DEPUTY SPEAKER: Your ad-
jowrament motion has been disallow-
ed.

(Interruptions)

MR. DEPUTY SPEAKER: if you
persist, it will not go onreerd. Shri
Chéndan Singh.

(Interruptions)

12.32 hrs
CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE
—Contd.

REPORTED FAILURE of Foop CORPORATION

or Japia TO PROCEDURE Ract, Pavpy,

JawAR AND COTTON IN VARIOUS PARTS OF
‘ THE COUNTRY—Contd.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH). Towards the ¢nd
of September last, reports were re-
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ceived in the Ministry that hybrid
Sowar was selling in certain parts of
Karnataka at prices lower than the
support price. The matter was taken
up with the State Governmen: and
they were asked to take appropriate
steps for extending price support to
the farmers, They were assured that
stocks surplus to their requirements
would be taken over in the Central
Pool. Reports to the same effect were
recelved in respect of pady from
Andhra Pradesh in the first week of
October and the State Government’
were asked telegraphically 1o enquire
into the matter and report facts, They
reported that the current Kharif paddy
had not started arriving on to the
market and that arrangements have
been made in the coastal districts a
Wwéll as in the upland centreg for open-
ing adequate number of centres.

After the announcement of the
Kharit policy for the current season,
a number of communications have
been sent to the State Governments
emphasizing the importance of maxi=~
mising the procurement and minimis-
ing harassment and under-payment to
producers. They have been advised
to draw up a co-ordinated plan of
operations for all the public agencies,
including the I'CI, so that widest pos-
sible coverage is extended in ‘the
States. On 24-11-1978, 1 again wrote to
the Food Ministers emphasizing the
urgency of organising price support
operations for Kharif cereals including
coarse-graing and assured them that
surplus stocks woulg be taken over by
the FCI

In Karnataka the procurement is
done by the State Government and the
FCI have not been assignd any role in
these operations. Likewise in Hihar
Orissa, Gujarat and Mahargshtra,
FCI have no role in procurement be-
cause the State Government; and thelr
ajfencies themselveg jook aftet the pro-
curermient and price support %r&
tions. F'CI is operniing in M.B,, Hejus-
than, Andhra Pradesh and West
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Bengal as an agent of the State Go-
vernments while in U.P,, Punjsb and
Haryana, it is operating in- cenjuction
with the State agencies. In these
States, FCI has deployed its staff and
opened the required number of pur-
chage -centres in consultation with the
State Governments, as detailed below:

Punjab 400
'I-Iafyma 82
'Uttar, Pradesh 140
"Madhya Pradesh 61
.. Rajasthan 139
West Bengal 2700
Andhra Pradesh 184
Tamil Nadu 25
.HhIAChal Pradesh 18
‘ North Eastern States 25

According ‘to the latest informa-
tion available in the Ministry, a total

quantity of 1.97 million tonnes of pad-
dy has been purchased in all the States
under price support operations as
against only 1.01 million tonnes pur-
chased last year in the corresponding
period. Out of this quantity, FCI has
purchased 1.83 million tonnes. I am
sure Hon’ble Members will consider
this a commendable effort on the part
of the ¥FCI.

As far as cotton is concerned,
F.C.I. does not handle its procurement.
The House has already been informed
by my colleague the Minister of In-
dustry that the Cotton Corporation
would be allowed to make commercisi
purchases in the market so that cotton
prices do not drop below the prescrib-
ed minimum.

However, it has to be stated that
inthe implementation of the food po-
icy ‘andl’ price support operations, it Is
the State Governments who have to
take e nécessary executive steps in
the fi¥ld and organise price support
operutions, - The Centriil Government
on thelr part would render all ansis-
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tance to the State Governments that
may be asked for.

Realising the gravity of the mat-
ter, a Conference of the State Food
Commissioners of selected States was
convened on 7th last in which the
purchase arrangements made by the
States were reviewed. They were ad-
vised to strengthen and expand the
machinery engaged in procurement
operations and they were assured that
the Central Government would render
all assistance in resolving their diffl-
culties.

MR. DEPUTY-SPEAKER: There is
no point of order, I am sorry, because
the Cabinet functions as a whole, and
he is the Minifter for Agriculture.

SHRI RAM VILAs PASWAN-—rose.

MR. DEPUTY-SPEAKER: Please
take your seat now. Otherwise, noth-
ing will go on record.
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ket. . The Minister has said in his
statement that it is the look-out of the
State Government to make all arrange-
ments,

It is very unfortunate that the prob-
lems of the farmers are always con-
sidered as the last thing; the farmers
are considered as the last grade citi-
zeng of this country. If there is &
small fight between two goondas on the
road, we will discuss it here for hours
together, but you do not allow, and
we do not give importance to the fa:-
mers though they constitute about 80
per cent of the people of this country.
Every leader, in the House and outside
talks showing hig concern tor the far-
mers, but what is really done? That is
what I want to know. Not only todav
in all these 30 years, we have tastea
the rule of the Governments in this
country. Whenever there is shortage
of foodgrains you go to the farmers and
force them to give the foodgrains at
the procurement price and bring them
to the consumers. And you go .-nly
when there is shortage and not other
wise. But do you know how the levy
is collected? They grab these grains
from the farmers—even that which is
there for their consumption—and the
money will be paid very leisurely to
these farmers. Apart from that, what
is the condition of the farmers now?
The whole year the farmer works hard
in his farm and produce this, and this
produce, he has to sell at a terribly
distress price in the open market. "he
Government of India says that the
FCI is not operating there. I am
speaking about Karnataka.

I do not know whether the Karnate-
ka Government has come forware
with any proposal for any assistance
or anything like that. As far as can
see now, no arrangement is made to
procure in Karnataka, whether by the
State Government or by the FCI. I
would appeal to the Minister, Let him
not wait for the Karnataka Govern.
merit o take such a step. The Kama-
taka Government has no eamnestness.
Ign'n'y'&nt. Why? The Karnataka
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Government as also many State Gov-
ernments transfer this responsibiiity
to co-operative societies many of
whom are defunct today. The Karna-
taka State Marketing Federation a
few years back—I think it was 2 or 3
years ago—purchased Ragi at Rs. 150
a quintal from the merchants and sold
it again to them at Rs. 120 resulting in
a loss of Rs. 40 lakhs to the Coopera-
tive Society. They never went to the
farmers, Again you know if you do
not do take any such arrangement, the
{farmers are doomed.

My earnest request to the hon. Mia-
ister is to open purchase centres par-
ticularly in Karnataka to ovurchase
this Rugi and Jowar immediately. [he
Minister may say that it is not possi-
ble because of lack of infra.structure
facilities. We have to do all that. I
will tell you that there are people who
are prepared to work voluntarily und
without remuneration, if you need. If
you so desire, 1 can organise the work
for you. You open cenires with
money to procure the foodgrains and
you kindly save the farmer.

-

SHRI BHANU PRATAP SINGH: In
my statement I have said that the
Karnataka State is one of the States
in which FCI does not operate at all
Therefore, we cannot do anything ir
that State without the permission of
the Karnataka Government. I had
called the Food Comissioner of <:hat
Government and explained to him that
whatever they purchase and is surplus
to their needs, we will certainly taike
it over from them without any loss to
them, In spite of this assurance, they
do not purchase. The only alternative
is to organize the farmers and if the
hon. Member organises them aud
offers us foodgrains in large enough
quantity, then certainly I will see
whether it can be taken over by the
FCI directly from the farmers’ orga-
nizations. That is the only way left
open to me because the State Govern-
ment s not interested in making this
procurement. Let the farmers’ leaders
themselves go and try and organim
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(1) Statement showing final replies
of Government t0 the recommenda-
tions contained in Chapter V and the
action taken replies on the recommen-
dations made in Chapter I of the 25th
Report of the Public Accounts Com-
wittee regarding action taken by

Government on the recommendations

contained in their 220th Report (§th
Lok Sabha) on Delays in Furnishing
Action Taken Notes'.

(2 Statement showing final replies
of Government to the recommenda-
tions contained in Chapter V and the
action taken repliey on the recom-
mendations made in Chapter I on the
34th Report of the Public Acoounts
Commmittee regarding action taken by
Government on the recommendations
containeq in their 183rd Repott (5th
Lok Sabha) on New Service/Niw
Instrument of Service,
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